
. 

FORM No. 4 
See Rule (12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No .... .Q.ñ.......  ............... of 200c 

Applicant 	 ................. R e s p o n d e n t (s).&O ... 

Advocate 	 Advocate 
for Applicant (s)M 	 for Respondent(s) 

NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

Order date 

}iaard Miss .R .3ahal, learned counsel for the 

applicant and Shri R .0 .Rath, learned Standing Counsel 

(on whom a copy of the Q••  has been ser,ed) 

appearing on behalf of the Respotxlents and perused 

the materials. 

The applicant in this case has faced a 

transfer from the post of Pharmasist, Gr.III, C..P. 

(Construction Health thit) Mancneswar to Retang 

Health Lhit, Jathj and by the same order he was 

ask3d to be rel ieved by one Shri R • K.kaul v ide 

nnexure..4/2. against this a der of transfer, the 

applicant has filed a representation to t Djrisiona 

Medical Off icer(Con), Chandrasekharpur on 7 .1 .2O35f 
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and on 10.1.2005, he has approached this Tribunal 

for redressal of his grievance. 

From the above chronology of facts it would 

apjar that the applicant has rushed to this Tribunal 

without exhausting the departmenl:a]. rernedi6 In the 

c ircums tan ce s, this 0 .A. piso facto is not maintainall  

i1oraver, the Respondents are directed to dispose of 

the representation dated 7.1.2005 filed by the 

applicant and until the said representation is 

disposed of, the applicant may be alled to be 

PharmaSjst in waiting at Mancheswar. 

With the alxwe direction, this 0 .A • is 

disposed of at the admission stage. 

Send copies of this order along with copies 

of the O.A.  to the Respondents and free copies of 

the orter be handed over to the learned counsel of 

both the s ides. 	 p 


